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Ori cina 1 Applic ati.on Mo..... 5.lQ_ojL

Jabalpur, this tlie 20th uay of IfoveatoarTf 200 3

Hon'ble ciiri l-i.p, Singh, Vice Ghairraan
Hon'ble Shri G, Shanthappa, Juoicial Hemb'bc

3 aXi • bannian, o/o • Jjate Shiri
D,L, Barman, aged about 5 2 years.
Assistant Director (TT),
H.P, ielecorn Circle, Bhopal
resiaent of wuartcsr Ife , 51/lV^,
3  quarters, Saket hagar,
Bhopal (i'i.F»} • ••• £iE2.ii£.^ut
(By advocate - Bhri V. iripathi on behalf of Siiri 3, Paul)

Versus

I. Union of India,
through the Secretary,
Ministry of Gomniunications,
Department of releccru,
Sanchar Bhavan, i'Id.v Delhi-llOOOl.

2. Dix^ector General, i'elacom,
Sanchar Bhayan, Mev; Delhi-llOOOl.

3, The Chief General Manager,
r'elccom, M.P. Telecora Circle,
Hoshanhabad xead,
Bhopal-46 20 15 (li.P.). ... .despon dents

(By Mdvocate - Shri P. Shanj^aran on bdaalf of Shri S.G.
Sharrna)

By M«P« Sinqh^ Vice Chairman -

On the last date of hi^aring on 14.10 . 20 0 3, it was

submitted by the respondents that there is a cominanication

dated 30.09.1999 and a penalty has already been imposed on

the applicant yiae ox"der aated the 28th CTuly, 1999. 'Ihe

learned counsel for the applicant submitted tiiat the

applicant hes not raseived any such communication. Ihie

applicant v;as therefore directed to be present on the next

date, so tiiat complete deyelopments are eyident. The notices

were also sent by speed post to the applicant on 16 .10 .2003 .

^spite tnis the applicant is not present tooay in the court
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and therefore it is not possible to ascertain from the

applicant as to v;hether he has received a copy of the

punishment order, dince the psialty has. already been iraposed

on the applicant on 28th July, 1999, it becomes a fresh

cause of action to the c.ppiicant.

2. In vieir7 of the facts maitioned above the Original

application has become infructuous and is accordj.ncly

dismissed as infructuous. Order passed on Interim x-ielief on

04.08,1998 stands vacated.

(G^ dhanthappa)
Judicial Member

(H,P, Singh)
¥ice Chairman
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